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SHRI JYOTIRMOY BOSU: I gave
rivilege motion against Shri Lalit
Nn ayan Mishra. I challenged him to
eithér prove or resign, but he ram
away- from the House. It is a clear
matter of privilege and jt should, be
reﬂerred to the pri\rlleges cﬁmmlttee
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DELHI SALES TAX BILL

EXTENSION OF TIME FOR PRESENTATION
oF REPORT oF SELEcT COMMITTEE

SHRI S. M. SIDQAYYA (Chunan-.
janagar): I beg o move the follo
That this House do extend
" the last day of the next Bad-
get Session (1975), the time
for the presentahon of the
Report of the Select Commift-
tee on the Bill to consolidate
_end gmend the law relating to
the levy of tax on sale of goods
in’ the Union ~ térritory ‘of
Delhi,”
MR. SPEAKER: The question is:.
JThat this House do extend uplo
‘the last day of the next Bud-
get Session '(1973), the ti#e
for the presentation of the Bp-
port of the Select Commit
on the Bill to consolidate a}:;
amend the law relating to the
levy of fax op ﬁ]
pods in the Union rntor!
Delhl”
“The motion was adopted,



